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Date of Order: 21.8.1995. 

iDA No .307/95 

Vidya Ram • • • Applicant • 

v-ersus 

Onion of India & -:ors .o Respondents • 

.M:r. Y .K. S;harrna, counsel for tl:)e APplicant. 

Hon'ble Mr. N.K. verma, Administrative ~tiber • 

• • • 
' - / . BY THE COURm • ;· - -=.. 

t.' ,, 

Haard S.hr i Y .. K. Sharma, learned counsel for 

the applicant in connection with the OA filed against 

recovery of ~.1,254/- per month from the applicant's 
. •'..-~ .. 

salary with effect from February, 1995 due to his 

unauthor-ised occupation· of the Railway quarter. There 

is no ord~r directingthis recov~ry towards salary and 

yet the recoveries are being effl~cted. The appliCfj,nt 

had made representation to the Chief Administrative 

Officer (constructt,Jn) in July, 1994,. follovJed by 

rem:lnde~s in J anuar:t, 1395 and !'ia.rch, 19~95, requesting 

the competent authority for the permission to retain 

the quarter on normal rate. In the representation 

dated 6.3-.1995 (Annexure A/3) a reference has been 

made to the DY. C5. (C) about the letter dated ·17 .2 .1995 

under which a penal rent of P..s.l140/- per month vras 

indicated. The applicant has also annexed an office 
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note dated 26 .. 9 .94- from the CE: (C) to the 

Deputy CE; (C) , Jaisalmer $aying that the 

transfer of the applicant should be treated 

as en temporary transfer. However, none of 

these having taken into consideration while 

effecting recover~:. 

2 • The ar).L..Jlication at the present june-

ture is prem,;ture in view of the fact that 

_.the applicant still has an opportunity of 

representing his case to the Competent Authority 

higher to ·the Chief Administrative_ Officer (C) , 

More over the cause of act ion arose 

where the applicant \,ms posted 
r'- . 

. . ·: . · .#lor to his 
. ,,. ___ ~_::..·":::;::::-·Y""' 

temporary transfer to Jaisalm9r • 

It was also brought to my notice that the applicant 

has since been retransferred to his old station 

.of posting i.e. MJ.radabad. In view of this the 

Tribunal a.t J.odhpur does not have territorial 

jurisdiction in the matter. 

3. •rhe QA is d.lsposed of with the direction 

to the app~icant that the representation in the 

matter will be filed v.1ith t,he/appropria.te autho-

rities who shall dispose of the same within two 

months after the representati.on is received. 

4. E;:x.tra sets of the OA will be handedover 

to the learned counsel for the applicant for 

·~ 
passing the same on the respondents. 
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